GOVERNMENT OF INDIA
HOME AFFAIRS
LOK SABHA

STARRED QUESTION NO:38
ANSWERED ON:25.07.2000

CRIMES IN DELHI
SADASHIVRAO DADOBA MANDLIK;VIJAY GOEL

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether law and order in Delhi has been deteriorating during the last one year and till date;

(b) the reasons therefor;

(c) the details of various crimes and terrorist activities that took place in Delhi during the said period, crime-wise and month-wise;
(d) the number of persons arrested/punished during this period;

(e) whether Delhi police has failed to check the crimes and terrorist activities;

(f) if so, the reasons therefor; and (g) the steps taken to modemise and strengthen the Delhi police and improve the law and order in

the city?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS ( CH. VIDYASAGAR RAOQ)
(a) to (g): A statement is laid on the Table of the House.
STATEMENT REFERRED TO IN REPLY TO THE LOK SABHA STARRED QUESTION NO.38 FOR 25.07.2000

(@) & (b): No, Sir. The number of IPC related cases reported in Delhi during the year 1999 was 58701 as against 64900 cases
reported during the preceding year .Similarly, the number of such cases reported during the first six months of the current year was
27481 as against 28368 cases reported during the immediately preceding six months.

(c): The crime-wise and month-wise details for the period in question are indicated at Annexure-A
(d): The requisite information is given at Annexure-B.

(e): No, Sir.

(f): Does not arise.

(9): The steps taken during the last two years to modemise and strengthen Delhi police and improve the law and order situation in

Delhi include replacement of the conventional VHF based communication network between the Central Police Control Room and the
PCR Vans by a state-of-the-art UHF Digital Trunked Radio System at a cost of approximately Rs. 14.21 crores; procurement of “Area
Traffic Control System™ at a cost ofRs. 3.69 crores for installation at 47 selected traffic points; installation of several modem training

aids at a cost of over Rs. 1.62 crores in the upgraded Police Training College at Jhoroda Kalan; creation of additional 17 police
stations; and strengthening of the Traffic Unit by augmentation of its strength and purchase of modem gadgets for more effective

regulation of traffic.

STATEMENT REFERRED TO IN REPLY TO-PART (c) OF LOK SABHASTARRED QUESTION NO 38 DUE FOR ANSWE
25.7.00 ANNEXURE A

A: HEINOUS CRIMES.

YEAR 1999 JAN FEB MAR APR MAY JUNE JULY AUGT SEP OCT NOV DEC

DACOITY 8 5 6 7 5 4 5 4 4 5 8 2

MURDER 37 46 85 57 60 70 53 54 53 47 37 50
ATTEMPT TO 43 43 49 42 45 42 54 59 60 57 46 39
MURDER

ROBBERY 65 72 79 62 62 53 53 55 48 48 64 65



RIOT 18 16 28 16 18 11 14 18 22 12 11 15
RAPE 25 32 37 37 34 29 46 33 43 37 30 19
KIDNAPPING 2 5 2 2 4 3 2 2 1 - 0 5

FOR RANSOM

TOTAL 198 219 286 223 228 212 227 225 231 206 196 195

B: NON-HEINOUS CRIMES

SNATCHING 48 62 55 113 105 108 74 81 79 82 74 31

HURT 164 146 189 181 192 196 191 220 215 173 170 156

BURGLARY 458 324 304 225 258 253 228 283 270 272 243 311

THEFT 2229 2242 2642 2450 1974 1861 1885 1822 1894 1838 1692 1894
OTHER IPC 1929 1969 2300 2098 2047 1845 2056 2022 2001 2221 2381 2221
TOTAL 4830 4743 5490 5067 4576 4263 4434 4428 4459 4586 4560 4613
TOTALIPC 5026 4962 5776 5290 4804 4475 4669 4653 4690 4792 4756 4808
Terrorism 1 NIL 1 1 NIL 3 NIL 1 NIL NIL NIL NIL

related cases

under Explosive

Substances Act

Includes One Terrorism Related Case.

A: HEINOUS CRIMS ANNEXURE -A (PAGE-2)

YEAR - 2000 JAN FEB MAR APRIL MAY JUNE
DACOITY 5 5 3 4 7 6

MURDER 55 43 59 55 46 46

ATTEMPT TO MURDER 38 45 40 56 60 46
ROBBERY 63 79 66 61 51 65

RIOT 20 20 18 16 8 12

RAPE 30 39 41 38 55 42

KIDNAPPING FOR RANS 1 3 3 2 4 4

TOTAL 212 234 230 232 231 221

B: NON-HEINOUS CRIMS

SNATCHING 18 24 o5 93 94 103

HURT 114 137 178 203 228 178

BURGLARY 277 313 250 271 278 290

THEFT 1667 1775 1834 1721 1805 1693
OTHER IPC 1829 1983+ 2153 2051 2258 2238
TOTAL 3905 4232 4480 4339 4663 4502

TOTALIPC 4117 4466 4710 4571 4894 4723
Terrorism related cases 3 1 2 Nil Nil 2
under Explosive

Substances Act

+ Includes one terrorism case.

ANNEXURE B

STATEMENT REFERRED TO IN REPLY TO PART (d) OF LOK SABHA STARRED QUESTION NO.38 DUE FOR
ANSWER ON 25.7.2000

THE DETAIL OF PERSONS ARRESTED AND PUNISHED FOR THE PERIOD IN QUESTION IS AS UNDER:-



YEAR ARRESTED CONVICTED AQUITTED PENDING PENDING DISCHARGED
TRIAL INVESTIGATION

1999 61519 4778 285 28459 24411 3586

2000 27867 1505 51 7479 18303 529
upto
30/6/2K



	GOVERNMENT OF INDIA  HOME AFFAIRS LOK SABHA
	Answer

